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T the Chairman of the Committee on Private Members' Bill& and 
~tions, bavina been autboriaed by the Committee to present the 
Be,port on their be"balf, preaent this Fifty-fourth Report. 

2. The Committee met on the 7th April, 1975 for-
L Examination of the following Constitution (Amendmenl) Billa 

under Rule 294(1)(a) of the Rules of Procedure: -
(1) The Constitution (Amendment) Bill, um (Atneftdtnft& of 

am& 284) by Sbrl Madhu Limaye. 
(2) The Constitution (Amendment) Bill, 1975 (S~ of 

article 120) by Shri Era Sezhiyan. 
n. Reconsideration of the cluaifieation of the Constitution (Amend-

ment) Bill, 1971 (Amndtnnt o/ of'dcle 16) by Sbrl C. K. 
Cbandrappan. 

m. Allocation of time to the Resolutions at item Noa. 3 to 5 1et 
down in the List of Buainea for Friday, the 11th April. 1975. 

Eammaticm o/ Coutit1'tion (Amendment) Billi 

S. The Memben-in-charae of the Billa were invited to attend the 
: sittlng. Sbri Madhu Limaye attended. 

4i. After considerina all upecta of the Billa, the Committee arrived 
. at the followine ftndinp:-

Fi1ldingl o/ the Committee 
(1) The Constitution (Amendment) Bill, 1975 (AtMftdtnem of 

•nicle PM) by Shri Madhu Limaye. 

The Bill teeb to amend article 284 of the Comtitution with a view 
to provide that all moneys received by or deposlted with the Prime 
Minister and the Chief Ministen for tlle purpole of relief OT any other 
purpose sba11 be paid into the public account of India or the public 
account of the State, as the cue may be, and that account. relatinJt to 
Prime Minister's Belief Fund and Chief Ministers' Relief Funds ahall be 
audited by the Comptroller and Auditor-General of India and bi1 reportl 
re1a1ina to tbe accountl of theae funcb shall be 1Ubmttted to the Preli-
.dent or the Governor, as the ca1e may be, who 1hall e&Ule the reports 
to be Jajd before Parliament or the Legialature of tbe State, as the case 

-'ID8Y be. 

The Committee recommend tltat the Member mipt be permitted to 
move fOT leave to introduce the Bill. 

(2) ~ Conatitutlon (Amendment) Bill, 1975 (Subltitution of 
CP'tide 120) by Shri Era Sezhiyan. 

The Bill teeb to amend the Corasiltution with a view to provide that 
the business in Parliament sbal! be transacted in any of the 1anpges 
specified in the Eighth Schedule to the Comtitution 0r in l'aaglilh. 

The Committee reeommend that the Member mtpt be permitted to 
move for leave to introduce the Bill. 

[P.T.O. 
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Recouideration of cJaai~ of fl Bill 
a. Tbe c.ommiUee comidered the requm or S1ui c. K. Cband('JC:: 

to reeonlider iheU' earlier recommendation ~ category 'B' ftle · 
Sixth Report) to Ids BU1, 1J11De11, the Constitution (Amendment) Bd1, 
um (Amendment ol article 16) and place tt tn cateaorY 'A'. The mem-
ber WU invited to attend the littinl- He attended. 

The Committee reconsidered all upectJ of the matter but did not 
1ee ~y jUIUAcaUoa. in altering 1he oriliDal ca~ of the BW. 

A.llotmni of time to t'UOlutiou 
6 The Members who bad tabled the Betolutiolll were invited to 

attead tbe titting. Sarvuhr1 Raimabai PUMley and Acba1 Singh 
attended. 

'1. The Committee recommend the allocation of time as follows:-
(1) Resolution reprdinj Jnclustrial Labour Truce 2 houn 
(2) Resolution repnling overbauliq of electoral 

qatem 2 houn 
(3) Relolution reprdil'I development of agri· 

culture and animal husbandry 2 houn 

Recommendatiou 
8. The Committee recommend tbat-

(l) $1rVubrl Madhu Llmaye and Era Sezhiyan be permitted to 
move for leave to introduce their Constitution (Amendment) 
Billa; and 

(11) the allQcation. of time to retOlu.Uona. .. aboWll in parapapb 
7 above, be aareed to by the Jfouae. 

NIW Dam; 

.tr! '· trrl. a.... 11, 189'1 (s.to). 

G.G.SWELL. 
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